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CrNTRAL AD.INISTRAT TRIBUNAL^'' principal bench
CP No.269/95 in
OA No.1768/95

.  ?4th Day of 3uly, 1996,
Neu) Delhi this the 24th y

^  Rarn Ssr^np
1  Hari Chand son of Sh. «am

R/o Ho use No.1 94,
Mai Hangol Puri,
Nbu Delhi.

2, Dh ire Oder ^ ingh,
R/o House No.59/701,Panchkuian f^oad, ,, .Applicants

Meu Delhi.

/  4-a 3h A.K. Bharduaj)(By Advocate ^n. •
Uersus.

Sh. B.L. Nasua,
Under Secretary to the
Govt. of India,
Ministry of Uomen &
Child Devalopment,
Shastri Bhauan, . ..Responoent
Neu Delhi.

(By Advocate Sh. Sudan)
ORDER(Oral)

(Hon'blB nr. S.R. Adige)

I., =.t«h Sh A.K. Bharduaj, learned
Ue have heard hp.

1 - d,nt and Sh. n.n. Sudan, learnedcounsel for the applicant and
counsel for the respondents.

2. Sh. Sudan has invited our atten-tion to
^  . P 4-hf?nrdars of t he respondents

fhn tiSQ copies of the/oroers u.
M Q q gr'-^uhich are taken on record,dated 9.4,96 and 8.5,96,^uhich

uhereby the tuo applicants have been appointed on
.acular basis as Uatch.an. dnder the circumstances.
Sh. A.K. Bharduas. learned counsel for the applisant

yairly concedes that nothing further survives
iM. in the OA Nc.1768/95 or in CP No.269/95.
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• cunistancBS both the ̂ oue2^ ' Under the circ

mentioned OA and CP are dismissed, as having been
rendered infructuous. No costs.
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(Dr. A. Uedavalli)
Member (0)

Memb

'Sanju'


